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wO.126
Commencement of the 3000 Notice Session
of the First Legislativ. Asscwbly of the
Hational Capital Territury of Delpi.

(1) Membors acse informed thit the @Hurth Session(Short
Notice Session) of the First Législ .tive asczembly of the
National Canital Territery of Deliii will coumence on
Monday, the 26th Sepbtzmbor, 12994 in the Assembly Hall,
0ld Seecretariat, Deliai at 2.00 Do,

allotment of Day for the transaction
of business during Fourth Session.

(2) The Sitting of the Lagislative assembly for the
trans.iction of Government Business hias boen fixed for
25th September,1934.

Time of sitting of Louislative assanbly.

w3 Until the Spceaiker othorwise dir ots, Legislacive
assombly will, on days whon there aro slttidigs, Bit Erom
2.00 P.M. and continue until tihe busincss fixed for the
aay is concludad,

(4) There will De no Question hour on 26th Sepcunoer, 1994,

actendance Regiscer,

£5) Attention of all the Hoembers is invited to Rule 237
Oof the Rules of Proc.iure and Conduc: of Business in the
Legislative Asscmbly under which tih: Hon. Membors havo to
mark their attendanc:e in the regist or baforo the mgoting
of the House is adjourncd for the acy. The attendance
register is kept daily hals an hour ocfore tho siting,
in left and right loboics of tho House,  2he Mambers acc
requestzd kindly to inric thoeir ctbton ance therein gailyv.

{5) . Procedurs of Noticas

attention of Members is irvilod to Rule 238 of Rules
of Procedure and Cenduct of 3usinoss in the Delni Legis-
lative aAssembly which renis as follows s

-

"238(1) . Bvary notice roquired v the rulos
shall be given in writing ad. rcssed to the
Sceretary and shall be loeft at the Table or

in Lis officce dQuring working ncurs,
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- 72 -
(i) Unlpss otinurwise provided in tihose i
rules, a notice receiv 2 in the offic. ar
nours after other than those snecifi 4 in
the preceding sus-rals shall be €re £l asg
given on the next Opc¢ning day,
(3) Every notice should e Sicned in ink
by the Memb: ..s gdviiy Lo notice, indicating

the Division Kuwabor o 1O ARE OB I in
Capit2l Lettors ang should bo Qepositoc in the
assumbly Notice Officce,

(4) il
Oftfica = rg
also indica

1l notices geliverad dn the «aSswazly lotice
fctg stampued and the tim. of rocoipt is
Lo therecon.

(5) The assombly Notice office io sesponsinl.g
for transmission of theoir noticass o 3ranches/
Officurs eoncoriy: withiout cuelay.  Moubors AL 2,
therefore, eéqueosced not to deposit thelr noticces
cither at the Table af the iiouse or with any
other Officer/sranch of the asscmbly Sedrctariat,
i
(F) The Hours specifisd for noticcs being
ricueived by as sembly notice office Ao botween
2.30 hours and 15.00 AMEs wvary Jdoy S nteddui
Saturday, Sundly or a Public Holilay., Neoticceg
left at the Hotice Qflen 2fe i 154,00 hewrs are
treoatel as given ac 9.30 hours on tho nhoxt woriiing
Cuy. This is not intond.d to proclu o Momboers
from sending nctices Aciressued to tho Scerotary by
post., .

Communication on Cifferont mattors may not
be comeincd in one Lttt 42,

Q.0 . el ating o adm n to
varpicas ¢all.; L u oF the Hous.s

Ihwit -3 o orders
Procedurc and
froassoably by
clause 3 wh_chof

t attention of Hon. Muomboers i
’ issu.d under ruls 2353 of the Bo
| Conduct of Businuss in Lag Lqu'
the Hon. Speaiccr =atad 19, '
important directions with rega “mission in
visitors' gallery have izon glvun. L sub-clausc(5) of
cliuse 6 thercof Provisions for issu. of Adnission cards
tast apslieation forns fust be submicted one eleayr Cdy
before the date of sitting of thc House or Qdmission

Car. s meant for the Sittlng Oof 26th Scptoember, 1994 will
be acezpted by Priday, the 23rd Sepeoitor, 199} and no
Aadmission card will by accepeed on 256:h Scptember, 1294,
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